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# 1 have this day of : 198 examined

the record and compared the entries on this sheet with the papers on the record. I have made all necessary
corrections and ce:tify that the paper correspond with the general index, that they bear Court-fee stamps
of the aggregate value of Rs. that all orders have been carried out, and that the record is complete
and in order up to the date of the certificate.
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I have this day of 198 , examined
the record and compared the entries on this Sheet with the papers on the record.l have made all necessary
corrections and certify that the paper carrespond with the general index, thar they bear Court-fee stamps
of the aggregate value of Rs. that all orders have been carried out, and that the record is complete
and in order up to the date of the certificate.

. B Munsarim
Date.................. R
" - Clerk.
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Writ Petition No, C:I 2?4;3984

y
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but 40 yesrs /0 Surasj

Herish Chendrs sged s
Lal r/o villesge Pakgi Jerwal load Jistvict
/

Gonda,

/e Petitioner

/ Versus
/

’

1. The Union of Indis,

I

2. The ?,W.I. (ITI), N,E.,Reilway, Jarwel
Roead/ Gounds,
/

5 " 2 it Opp.Parties
‘ // o I?‘l__f"‘«),ﬁ
N o
T P .
=~ g _ Writ Petition Unuer Article 296 of
N (j ‘ﬁ; ) ‘ 6 0
< i;ﬁ\f// the Constitution of Indis
. YR ‘
L e
7
v /(/\ &b\ / ; s s )
| i[/ |\ A { , The sbove nemed petitioner begs to state
AN
[ZV as followss-
Vs
- 1- Thet the petitioner wees asppointed as Ulsss
) \ul IV employee and wee directed to perform the duty
(. ,
N of Gang san on Tth £pril 1968 since then the

petitioner was discharing uis duties,

TN
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In the Hon'ble H<gh Court of Judictur at Alla.absd

Luchnow Benca, Lucknow

SUNN

Civil uisc, Application No, "«’V,- of 1984

Inee:
Jrit PstitionlNo, C%,(fég 1984

1

9

Harish Chandra ,{......Petitioher
/

Versus //

The Union of India and othe r / .evves.OppoPrrtiosg
;

ARPLILSTION FOT INTARLL .11 R

‘
]
¥
/
7
2

That for the facté and r-=sons given in the

srit gntition and alfi®-fvit sccompanyin. to the
writ petition, it is ayst respectfully pra ayed

that this Hon'ble Pou%t may bz ple-sed to stay

“the implom niation of pr-:r contsined in Anncrure-3

passcd by Opp.Party/no.2, during the .endency of

the writ etition,, ¥
)
@ K, PANDTY )
. ADVQ: AT
LUCIHO 7 DATTDs ‘ NOUNSIT, FOR THZ PSTITICNER

MTC1 ,1984,
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Hon' Mr, Justice K. Nath, V.C.
R Hon' Mr, D,S, Misra, A.M.
19/4/89  The opposite parties in this case were represented

by Shri Umesh Chandra, learned counsel in the iiigh
Court. It is not quite clear whether the opposite
parties are aware of the transfer of this case, to
this Circuit Bench? At Allahabad, appearance™ haeL

» been made by Shri A.,K, Gaur, learned counsel on "
behalf of opposite parties. Re- issue notices to
the Opp.Parties, as well as to Shri A,K. Gaur and
Shri Umesh Chandra, learned counsel for the respondents.

‘ List this case for orders on 8=5-1989. e
(sns)
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{ } N THE CENTRAL AD‘"NISTPA!IVE TRIBWNAL
A . ALLAKADAD 3
; ‘ o ~ wri
.;" : L T. p A No 1549 Ot 87(1‘)
| SboAﬁa. ng S
: _ DATE CF DECISION_ 8/5/559 i
da - ‘ . I
S Harish Chandra e Pétlimoncr
'3 _ "Shrj ﬂfK:;pénQE¥' ) Advocaue for the Petitloner(s)
j”/fﬂ'  Versus - o
.‘f - 3 B T AP e N R i
" - Union of - India & ars F~“_Be~pondents
__hdvocate for the Respondent(s)

- AOK. .Ga}lr:

f COW

) The Hon'hle Mr,! G.S. Shama, J .M.

The Hon'ble Mr, K.J. Raman,, Add.

~ 5. Whether Reporters orf lecel papers may be allowed
. to see the Judgement ; o '
To bz referred io the Lep01ter or not ?
L//3“. ‘Whether their Lordsh ps wich o see the fair
:/- copy of the: Judgem“nl.? ' '
. Whether to be c1rcu,ated to other Benches ?

e
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CENTRAL ADMINISTRATIVE TRIBUNAL
Circuit Bench & Lucknow

cseo s 0

Gahdhi Bhawan, lucknow

Registration No.T.A. No.1549 of 1987(T)

Harish Chandra .o .'. Applicant
Vs.

Uniocn or Inaia & ors +e«. Reéspondents

Hon! Mr. G.S. Shama, J.M.
Hon' Mr. K.J. Raman, A.M.

( By Hon' Mr. G.S. Shama, J.M.)

\

This is an original writ petition No.1947/84
transterred fran High Court of Judicature at Allshabad
Bench Lucknow, under section 29 of the Administrative

Tribunals Act, No. XIII of 1985, to this Circuit Bench.

2 We heard the learned counsel for the parties.
The learned counsel for the respondents files an sppli-
cation, supported by an affidavit stating that the
suspension of the petitioner has been revoked, by the

order dated 21-12-83, and he was also paid salary up

v

L e o
to 15-1-1984. He also stated in the attidavit that

~ N

since then the petitioner is absconding if;«qa the otfice.

The learned counsel for the petitioner wants time_to

~ S Lo -M—M—g(\ I eSS ade (£~
verity this tact fram the it the suspension

ne

order has been revoked. In our opinion, the petitioner
on me MMMMOEAA‘» Sreeyged )
has now ne grievance in this petition, and the petition
A ‘
has, thus, became intructuous, ana the same is dismissed

without any order as to costs.

@@ . ﬁafu,»/*«
MEMBE s - MEMEER (J)

MAY 8, 1989

(sns)
Lucknow,
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made zralnet the petitioner only for the resson
that the petitioner refused to euceed to illegal

reguest mzde by opp.party no.2.

T- Thet 2 perussl of Anueu re-2 would
indicete thet neither eny en uiry is contenplated
egeinst the petitioner nor sny depstmentel

enculry ie contemplated ageinst the petitioner,

g. Thet it ie also not cleer from suspension
oruer thet the petitioner had been impliceted

in eny crimianal cecse,

P Thet eécording to Secticn 1706 of Railwe
Petetlichment Vode s suspensicn ordsr csn be
pesced if (a) the sepertmentsl enquiry is
conteripleted or (b) ie pendiag or (c) aay
criminal cese ie pending in which an Officer
ie implicated or (d) delequest Officer hos
remgined in jeil Zor wmo-'e than 24 hours in

connection with any crime,

9- That none of conditious stipulszted sbove
have been mede ggeingt the petitioner and the
suepenslon orier has been pe ed ouly os sccount

of illwill and maglice,



10 Yhet The sugpengion order pesead by

cppoperty no.2 couteined in enueils-2

wrd 1llegal null sud vold end ie belng

chelleaaged emonget cthers on the Zellowl ag
£ToUnL (5 e

“:;‘ R ( ; ’.c,:‘ - AJ T4
Te ihet the cuspension o7.er hes been pesccd

| J ouly on sccount oi 111eill sni uwelice,

O Wnel vEther epny eugulry ls contempleicd

ercioct the petiticner nor Legcniing,
i &

3 Tpet the svepsnlon or.er Lao been poeced
geoin T othe panuctory provieion of #ule
1706 of Aeilv.y Yetenlieh voue
1te Thet there i no othe gltemstive
e reme dy except to file this wrid petition
// SR ’P(_J\‘n gt . s 71470 e P [ et
R before thie lon'ble vourt under »reicle
N f ”§ - 25 of the vanstituticn of Indie,
. S 4 :
&~ 7’*’/
S ,:»’V ‘B ‘ I
| D
" - \_,'
\). ’ \,,A»_,-M:’:- o , 5 . 2 -
g e 10— Paet the cucpenelios or.cr Ligo not been

mewmetore 3t e most reepectfully preyed

Lo-H
(3

J e Ly .. . FE PR T -
thet thieg aon'ble Gourt ey be nlesgo!

-~
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(a) to quash Amnexure-2, the order passed by
opp.perty no.,2 by i ssue of writ of

certiorari,

(v) to iscue any other wit , order or
direction wich thie Eon'ble Court
ngy deem fit and proper in the

circumstences of the case,

(c) to iesue awerd the cost of the writ

petition,

e
e 7
x | / Y 4

¢ o

( NeoPALJEY)
3 LUVOULTE
LUCKuO. UATED: vOUNEEL #032 TuE POWITILLER
B3CE 1084,
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HIGH coult, ™
ALLAHABAD

TN THF LON'BLE HIGE CCURT OF JUULICATURX AT LLLAHAB AD
KR ) :
LJC:.0. BE:Cii, LUC:LO

writ Petition No. of 1984
Harish Vhenurs | e Petitioner
V/S
Union of indig ena snoth r - ——eee— Opp.Parties
Affisevit

I, Larich Chen.ra aged about 4C yer £ £/0
Sri Sursj Lal r/o Villare Pakari Jarwel oad
Jigtrict Gonda, do hereby sclemnly effirm eand
state on ogth as under:-
1~  Thst the deponent is the petiticuner in the
above noted ccse and is fully conversent with

the facts of the cese deposed to hereunder,

- Thet the contents of paras 1 to 11 of the .
accompan ing writ petition are true to my

own knowle dge,

A\

TR ZTAHA
O
Deponent

I the sbove necmed deponent do hereby
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ol thieg effiverit cre true to ny own knowle

-

verify zhet the convesnie of pesvas 1 end 2

Laa T

£

thet no pert of 1t ie L2k e end nothing

meterial e been concesléd, Lo help me God,

A
\\*(.ft

LWUCLnoWLsUads Jéponet

e

)

wgb [6,1924

Luvocete &
bolemnly sffirn before me on )é r{%rf?Q’ /
ot (1R m. foemr Dy fri pMowiah Choett
the deponent wio is iientified by Eri
b fendey, ALovocete o thie Couwt,
I bheve cgtisfied oyself by exemining
The aepunenu who unberstem = the cenbents

thig effidevit wirich hee been meszd ov 1

(.‘1

e

0

and expleinet by me,

. -
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Nejees VAKALATNAMA

0 the Court o /7,‘77;% chowsd g,

Plaintitt Llaiment
Defendant Appellant
Versus Petitioner

Defendant (// v e, 9 - @M@/ et/ le+)7 Respondent”
“Plaintiff

The President of India do hereby appoint and authorise Shri....ﬁ..?..../!’.(.ﬁ.. 6_/70/?

~
e e e e to appear, act, apply, plead in and prosecute the above described
suit/appealfproceeding on behalf of the Union of India to file and take back documents, to accept processes
of the Court, to appoint and instruet Counsel, Advocate or Pleader, to withdraw and deposit moneys and ,
generally to represent the Union of India in the above described suitfappeal/proceedings and tv do all “things
ipcidental to such appearing, acting, applying, Pleading and prosecuting for the Union of India SUBJECT
ISEVERTHELESS to the condition that unless express authority in that behalf has previously been obtained
from the appropriate Officer of the Government of India, the said Counsel/Advocatefpleader or any
Counsel, Advocate or Pleader appointed by him shall not withdraw or withdraw from or abandon wholly
or partly the suit/appeal/claim/defencefproceeding against all or any defendantsfrespondentsfappellant/
plaintififopposite partics or enter into any agreement, settlement, or compromise whereby the suit/appealf .
proceeding isfare wholly or partly adjusted or refer al] or any matter or matters arising or in dispute therein |
to arbitration PROVIDED THAT in exceptional circumstances when there is not sufficient time to consult
such appropriate Officer of the Government of Indja and an omission to settls or compromise would be
definitely prejudicial to the interest of the Government of Iadia and said Pleader/Advocate or Counsel may
enter into any agreement, settlement or compromise whereby the suit/appeal/procesding isfare wholly or
partly adjusted and in every such case the said Counsel/AdvocatefPleader shall record and communicate
forthwith to the said officer the special reasons for entering into the agreement, settlement or compromise.
b

The President hereby agree to ratify all acts done by the aforesaid Shri................. e

putsuance of this authority.
IN WITNESS ‘VHEREOF these presents are duly executed for and on “chall of the President of

India thisthe .....c.oocoevvin e day of.c.eeuerennnn.. 198 .

l)atcd..._.,.. e eteveianns 198 ...- ...... ........: .................. »
Designation of the Fxecutive Officer,

NLER-84850400--8000—4 7 84
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